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IN THECENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

/•

Page No._

No. 430 .1991

Surai Ram & Ors
APPLICANT(S)

Sh, B. Devasekhar

COUNSEL

VERSUS

RESPONDSNT(S) COUNSEL

Office Report Orders

19.2.91.

Present : Shri B. Devasekhar, Counsel for
the applicants.

F'iX'v.

It is a joint application in the matter
j~ 1• • 1 • j • UaJ2.of disc iplinary proceed ings^ and ^such an '

application is not maintainable. Learned

counsel for the applicants seeks three

days" time to file separate applications'

ard also to amend the same with Jtefarance

to the availment of aepartmental remedies.

Time prayed for is allowed* These applic~-

ations may be lis'ted isix v.'hen

amended applications are filed. Be listed'

on 26.2.91.,

2
C!,iL>V ( p. C. Jain )

Member (A) .

-Lit-;
( Katn Pal Singh ).

V.C.(J)



Efate

/a/.

Ordo^

OA 430/91 MP 581/91

25.2.91

Present: Sh.B.Oeue Sekhar, counsel for the applicant*

liJs haue heard the Id, counsel far the applicant an

the question of edmissicn.

In this application, filed U/s 19 ^ the Administra

tive Tribunals Act 1985, the applicant^lAw
the Inspector of Works (Estates) Northern Railiuay®, N.Oalhi

hg| impugned the order dt. 21.7.89 (annexure P-l) by which

ha has been placed under suspension with effect from 21,7.8S.

^n accordance with the provisions of rulef» 18 of the

Railways Servants Disciplinary and Appeal Rules, 1968, a n

appeal lies against the impugned order of suspension. The

applicant has not filed any appeal orsiB* has made any specific -

representation against the impugned order of suspension. Ths

Id. counsel for the applicant urg^that he is being harassed
for the last many years sbout Dhich^in his various represerv-
tation made to various authorities, he has sought an open
inquiry and these representation may be taken to ba |
Df the departmental remedies as provided for in section 20(l)
3f the Act. tiJe are uf>able to uphold this contention. The

applicant i«- not aaafafctf the departmentaa reasdies statutarll; -
.rovided and,as auoh.the application la pismature and it is
•Bjectsd as suoh. Needlsss to say that the applicant uould

» ftaa to approach ths Tribunal uith a frssh application at
he appropriate time.

P.C.3Ally )
member (a) ( RAPl PAL SINGH )

VICE CHAIRMAN (3)


